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PART | 

GOVERNMENT OF PUNJAB 

DEPARTMENT OF LEGAL AND LEGISLATIVE AFFAIRS, PUNJAB 

NOTIFICATION 

Phe 17th July, 2017 

No. 14-Leg./2017,- The following Act of the Legislature of the State of 

Punjab received the assent of the Governor of Punjab on the {3th day of July, 

2017, is hereby published for general information.- 

THE PUNJAB EXCISE (AMENDMENT) ACT, 2017. 

(Punjab Act No. 1) of 2017) 

AN 

ACT 

further to amend the Punjab Excise Act, 1914. 

BE it enacted by the Legislature of the State of Punjab in the Sixty- 

eighth Year of the Republic of India as follows: 

| (1) This Act may be called the Punjab Excise (Amendment) Act, 2017. Short title and 

(2) It shall come into force on and with effect from the date of its —— 

publication in the Offictal Gazette, 

2. Inthe Punjab Excise Act, 1914 (hereinafter referred to as the principal Amendment of 
section 3 of 

Act), in section 3, - 
. Punjab Act | of 

(i) after clause (2), the following clause shall be inserted, namely:- 1914. 

"(2-a) “club” means any person or body of persons providing services, 

facilities or advantages, primarily to its members, fora subscription 

or any otheramount; "; 

(ii) after clause (11), the following clause shall be inserted, namely:- 

"(11-a) "hotel" includes a building or part of a building where 

residential accommodation is, by way of business, provided for a 

monetary consideration;"; 

(iii) after clause (14), the following clause shall be inserted, namely:- 

"(14-a) "liquor vends" shall mean retail shops that are licensed to 

sell liquor and shall not include any hotels, clubs or restaurants or 

any notified place;" ;



—_- 
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iiv) oe boliowing Gone seal bs inns, anna 

"| bé-b) “notified place” mveas any truihereg 
cor part cif a Daxtlcleng amd 

lhe premues appurtenant thereto and any apecifically demarcate! 

land wherom the supply of liquor in terms of a Trcenes i 

for consmnpON within such notified place. ”. 

iv) after clause (1). the fothowing cause shalt be inserted, namely’- 

(18-0) “sale of Hiques™ * means the transfer of liquor forconsideratio
n 

by a hiquor vead for consumption by the purchaser at a place other 

thas the premises of the hquor vend,” aud 

(vi) ces 

r Seri aaitien«s 

considered as notified place for the
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restaurant or other notified place for the:sale of liquor shall be deemed to have 

been and always be deemed to have been issued for the supply ef liquor and all 

relevant provisions of this Act and the rules made thereunder shall contimue to 

apply as they did for sale of liquor. 

Explanation.- For the removal of doubt, it is hereby clarified that all taxes, 

duties, cess or other levies as applicable to sale of liquor shall apply to supply 

of liquor unless otherwise specified in this or any other Act, rule or notification 

made thereunder.”. 

VIVEK PURI, 

‘Secretary to Government of Punjab, 

Department of Legal and Legislative Affairs. 

/294/07-2017/Pb. Govt. Press, S A.S, Nagar


